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The f;llowing Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 31st May 1999 and is hereby published for general information:- 

ACT No. 12 OF 1999. 

An Act lo provide for expeditious enjorcement ofpnytnent of arrear tax, penalty or interest 
in dispute under the relevant Act, reldting to sales tax, entertainrnent tax and luxur?, 
tax by way of settlement of a c h  dispute on a one tinre basts and the matters connected 
therewith o i  incidental thereto. 

WHEREAS it is expedient to provide for enforcement of payment of, and settkment Tamil Nadu 
of dispute relating to, arrear tax, penalty or interest, as the case may be, under the Tamil 1 of 1959. 

Nadu General Sales Tax 
197 1, The Tamil Nadu - 
Tax Act, 1939, the Ta 
Tax on luxuries in 
1956; 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year 
of the Republic of Inclia as follows:- 

shod title, . 1. (1) This Act may be called the Tamil Nadu Sales Tax, Entertainments Tax and 
and Luxury Tax (Settlement of Disputes) Act, 1999. 

cornmen- 
cemart. (2) It extends to the whole of the State of Tamil Nadu. 

(3) It shall come into force on such date as the State Government may, by 
notification, appoint. 

Ddmitions. 2. (1) In this Act, unless the context otherwise requires,- 

(a) "applicant" means a dealer or proprietor as dekned in the relevant Act; 

(b) "arrear tax, penalty or interest in dispute" means,- 

(i) tax, by whatever name called, payable by an applicant upon 
assessment under the relevant Act, or 

(ii) penalty payable by an applicant under the relevant Act, or . 

(iii) interest payable by an applicant under the relevant Act 

which, as the case may be, is in dispute in any appeal or rovision pending before the 
appellate authority or revisional authority on the 28th day of' February 1999, under the 
relevant Act; 

(c) "desigriated authority" means the authority appointed under section 3; 

(d) "notified authority" means the authority appointed under section 3; 

(e) "relevant Act" means,- 

(i) the Tamil Nadu General Sales Tax Act, 1959; 

(ii) t11e repealed Tamil Nadu Sales Tax (Surcharge) Act, 1971; 

(iii) the Tamil Nadu Additional Sales Tax Act. 1970; 

- - - _  - - _ _ __ 

- 



- ---. - - - - . - - -- - . - - - - - - - _  _ , 

(iv) the Tamil Nadu Entertainments Tax Act, 1939; 

(v) the Tamil Nadu Local Authorities Finance Act, 1961; 

(vi) the Tamil Nadu Tax on luxuries in Hotels and Lodging Houses 
Act, 1981; or 

(vii) the Central Sales Tax Act, 1956; 

and includes the rules made, or notifications issued under the Acts referred to in sub- 
clauses (i). (ii), (iii), (iv), (v), (vi) or (vii). 

(2) Unless there is anything repugnant in the subject or context, all expressions 
used in this Act, which are not defmed, but defined in the relevant Act, or used in the 
relevant Act, shall have the same meaning as in the relevant Act. 

3. For carrying out the purposes of this Act, the State Government may. by Designated 
thority and no- notrfication, appoint one or more authorities referred to in saction 28 of the Tamil Nadu tird autho~ty. 

Gqneral Sales Tax Act, 1959, to be the designated authority and notified authority, and 
such authority shall exercise jurisdiction over such area or areas as the State Government 
may specify in the notification. 

4 (1) Subject to the other provisions of this Act, an applicant shall be eligible to Ezitz. make an application for settlement of arrear tax, penalty or interest in dispute in respect 
of any period for which an assessment has been made under the relevant Act and an 
appeal or revision relating thereto is pending on the 28th day of February 1999, before 
any appellate authority or revisional authority, as the case may be. 

(2) Notwithstanding anything contained in sub-section (I), an applicant shall 
not be eligible to make an application for settlement of arrear tax, penalty or interest in 
respect of any period under the relevant Act for which the appeal or revision has been 
finally heard by the appellate authority or the revisional authority, as the case may be. 

Exp1anntion.- For the purposes of this sub-section, no appeal or revision shall be 
deemed to have beer1 heard only by reason cf any stay order having been passed by any 
appellate authority or revisional authority in connection with such appeal or revision. 

5. (1) An application for the purpose of section 4 shall be made to the designated Application fat 
authority by an applicant on or before the 30th day of September 1999, or by such later settlement. 

date as the State Government may, by notification, spccify from time to time, in such 
form and in such manner as may be prescribed and shall be accompanied by such fee 
as may be prescribed. 

(2) A separate application shall be made by an applical.; for relevant assess- 
ment years in rcspcct of which appeal or revision IS pending undcr each of the relevant 

(3) The applicant shall send a copy of the application made under sub-section - 
(1) to the appellate authority or revisional autliority, under the relevant Act before whom 
the appeal or revision, as the case may be, is pending, within sevcn days from the date 
of making such application before the designated authority. 

6 .  (1) The dcsignated authority shall verify the correctness of the particulars Of 

amount payable furnished in such application with reference to the corinected records available ~ i t h  the by the appli- 
assessrng authority or any other author~ty with whom such records may be avarlable, as 
thc case may be. 

(2). Where the designated authority is satistied about the correctness of the 
particulars set forth in the application made by an applicant, he shall within sixty days 

I 

from the date of receipt of an application referred rn section 5, determine, by an order 
in writing, the amount payable by the applicant for the purpose of settlement of arrear 
tax, penalty or interest in dispute at the rate specified in section 7: 
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Provided that while determining the amount payable by the applicant for the 
purpose of settlement of arrear tax, penalty or interest in dispute, the designated authority 
shall take into account any amount of arrear tax, pcnalty or interest paid by the applicant 
before making an application under section 5 and deduct the amount so paid by him from 
the amount determined as payable by the applicant under this sub-section: 

Provided further that the amount payable by an applicant as determined under this 
sub-section shall be rounded off to the nearcst rupce and, for this purpose, wherc such 
amount contains a part of a rupee, then, if such part is fifty paise or more, it shall be 
rounded off to thc nearest rupee, and if such part is less than fifty paise, it shall be 
~gnored. 

(3) The applicant shall pay in one lump sum. the sdm determined by the - designated authority under sub-section (2) within thirty days of the receipt of order 
passed by the designated authority and intimate the fact of such payment to the dcsig- 
natcd authority along with proof thereof within seven days of lhaking such payment. 

7. (1) The amount payable by an applicant for settlcment of dispute undcr this Act Rate applicable 
in determining shall be determined under sub-section (2) of section 6- 
the amount 
payable (a) Where the dispute relates to any arrcar tas in dispute, at the rate of 

fifty per centum of the arrear tax in dispute: or 

(b) Where the disputc relates to any arrear penalty in dispute; at the rate 
of twenty-five per centum of the arrear penalty; or 

(c) where the dispute relates to any arrear interest in dispute, at the rate 
of twenty-five per ccntum of the arrear interest. 

(2) The interest payable under the Tamil Nadu Genzral Sales Tax Act. 1959 Tamil Nadu 
I and the Tanlil Nadu Entertainments Tax Act, 1939 hy an applicant on the amount settled 1 of 1959 

for payment under this Act shall be 0.5 per centum per month. 

Settlement of dis- 8. (1) The designated authority, on being satisfied about the payment of the 
pute and issue amount which the applicant is required to pay by virtue of the order under sub-section 
of certificate of (2) of section 6, shall settle the dispute in respect of which an application has been made 
settlement under sub-section (1) of section 5 and issue a certificate of settlement for such dispute. 

in such form as may be prescribed, to the applicant. ordinarily within fifteen days of 
receipt of the proof in support of payment made by the applicant of the amdunt 
determined for the relevant assessment year and thereupon, such applicant shall be 
discharged from his liability to make payment of the balancc amount of such arrear tax, 
penalty or interest in dispute, the entire interest payable on the amount settled for waiver 
and the balancc interest payable on the amount settled for payment: 

Provided :'-qt a certificate of settlement shall be issued by the designated authority 
separatplv in respect of every application made under section 5. 

(2) The designated authority, for reasons to be recorded in writing, may refuse 
to settle a dispute: 

Provided that no order adversely affecting the applicant shall be passed without 
allowing the applicant a reasonable opportunity of showing cause against such refusal. 

(3) The notified aut5ority may at any time within ninety days from the date of 
issue of certificate under sub-section (1) by the designated authority, rectifjl any error 
apparent on the face of the record: 

Provided that no such rectification adversely affecting the applicant shall be passed 
without allowing the applicant a reasonable opportunity of showing cause against such 
rectification. 

I 

-- - - ---- - _________ _ _ 
-? -- ---- 
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9. A certificate of settlement issued under sub-sectiqn (1) of section 8 shall be 
conclusive as to the &spute to which it relates, and no matter covered by such certificate 
of settlement shall be re-opened in any proceeding of revie~v or revision, or in any other 
proceeding, under the relevant Act. 

10. Notwithstanding anything to the contrary contained in any prwision in the 
relevant Act, thc appeal or revision for any period pending before the appellate authority 
or rev~sional authority, as the case may be, under the relevant Act in respect of which 
a certificate of settlement is issued under sub-section (1) of section 8, shall be deemed 
to have been withdra:vn by the applicant from the date of making of the applicat~on by 
the applicant under sub-section (1) of section 5. 

11. No authority shall proceed to decide any appeal or revision under the relevant 
Act relating to any assessment year in respect of which an application has been rnade 
by an applicant under section 5: 

Provided that such authority shall proceed to dccige such appeal or revision for such 
assessment year in accordance with the provisions of the relevant Act, if a certificate of 
settlement referred to in sub-section (1) of section R is refused to the applican~ by an 
order passed by the designated authority in writing undcr sub-section (2) of section 8. 

12. (1) Notwithstanding anything contained in section 9 or section 10; where it 
appears to the designated authority that an applicant has ohtained the benefit of settle- 
ment under this Act by suppressing any material information or particulars or by 
furnishing any incorrect or false information or particulars, such designated authority, 
may, for reasons to be recorded in writing and after giving the applicant a reasonable 
opportunity of showing cause, revoke the cert~ficate of settlement ,issued under sub- 
section (1) of section 8. 

(2) If a certificate of settlement is revoked under sub-section (I), The appeal 
or revision, as the case may be, under the felevant Act, covered by such certificate of 
settleme~t, shall, notwithstanding the provision of section 9 or section 10, stand revived 
or reinstated immediately upon such revocation, and such appeal or revision shall be 
decided in accordance with the provisions of the relevant Act, as if no settlement of the 
arrear tax, penalty or interest in dispute in such appeal or revision has ever been made 
under this Act. 

13. The designated authority shall keep the assessing authority or the appellate 
authority or the revisional authority under the relevant Act who, for the time being. has 
jurisdiction over the applicant undcr the relevant Act, informed, inter-alia, of- 

Bar on reopening 
of settled cases. 

~ i t h d r a w i l  of  
appeal arid re- 
vision. 

Appellate and 
revisional au- 
thority not to 
proceed in cer- 
tain cases. 

Rcvocation of  
certificate of  
settlement. 

Information to be 
sent to the au- 
thorities udder 
the relevant 
Act. 

(a) the fact of making of an application by the applicant under section 5; 

(b) the fact of passing of any order by the designated authority under 
section 8; 

(c) the fact of revocation of any certificate of settlement under section 12, in - 
such form and in such manner and within such time, as ntay be prescribed. 

14. Any amount paid by an applicant under section 6 sbnll not be refundable under No refund of  

any circumstances: amount paid 
under the Act. 
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Provided that in the case of revocation of a certificate of settlement in accordance 
with section 12, the amount pdid by the applicant under section 6 shall be treated to have 
been paid under the relevant Act for the period for which thc certificate of settlement 
has been revoked. 

Power to remove 15. If any difficulty arises in giving effect to any of the provisions of this Act. the 
dificulties. State Government may, by order, not inconsistent with the provisions of this Act, remove 

the' difficulty: 

Provided that no such order shall be made after the expiry of one year from the date 
of coming into force of this Act. 

Power to make 16. (1) The State Government may, make rulcs, whether prospectively or retrospec- 
rules. lively, for carrying out the purposes of this Act. - 

(2). (a) All rules made under this Act shall be published in the Tamil Nadu 
Government Gazette and unless they are expressed td come into force on a particular day, 
shall come into force on the day, on which they are so published. 

(b) All notifications issued under this Act shall, unless they are expressed 
to come into force on a p;lrticular day, come into force on the day on which the: sre 
published. 

(3) Every rule made and every notification issued under this Act and every 
order made under section 15 shall, as soon as possible after it is made or issued, be 
placed on the table of the Legislative Assembly and if before the expiry of the session 
in which it is so placed or the next session, the Assembly makes any modification in 
any such rule or notification or order or the Assembly decides that the rule or notification 
or order should not be made or issued, the rule or notification or order shall thereafter 
have effect only in such modified form or be of no effect, as the case may be, so, 
however, that any such modification or annulment shall be, without prejudice to the 
validity of anything previously done under that rule or notification or order. 

(By order of the Governor) 

I 
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A 

K PARTHASARATHY, 
Secretar~ to Government, 

L.aw Department. 




